
,IT E M NO.11            R E G I S T R A R COURT.1         SECT I O N XV I A

        S UP R E M E CO U R T O F I N D I A
               R ECO R D OF P R OC E E D I N G S

            B E F O R E TH E R E G I S T R A R M.P. B H A D R A N

       TR A N S F E R P E T I T I O N (CIV I L.) NO(s). 630-641 OF 2007

AI R P O R T S AUT H O R I T Y OF IN D I A & ORS.             Petitioner(s)

               VE R S U S

M / S H I G G I N B O T H A M S PV T.LT D. & ORS.            Respondent(s)

(With appln(s) for stay and office report )

Date: 30/04 / 2 009 These Petitions were called on for hearing today.

For Petitioner(s)
                         Mr Mu kesh Kumar, Adv.
               M / S. M.V. Kini & Associates,Adv.
                         Ms Pallavi Sharma, Adv.
                         M / s Parekh & Co.

For Respondent(s)
            M / S. Parekh & Co.,Adv.
            Mr. M. P. Devanath ,Adv
                       Mr Shridhar Y Chitale, Adv.
                       Mr Abhijat P Medh, Adv.

       UPON hearing counsel the Court made the following
                 O R D E R

           Await service report from the High Courts of Madras, Kolkata

and Andhra Pradesh in respect of unserved respondents.

           Show the names of the learned counsel who have filed

Vakalatnama for the respondents in the cause list.

           List again on 16.7.2009.
     (M.P.B H A D R A N )
         Registrar
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